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Hon’ble Mr. Devender Singh, Member (Technical)
FINAL ORDER NO. 62478/2018
Per : Ashok Jindal

Heard the parties.

2. The appellant is in appeal against the impugned order wherein
the addition of main product manufactured by the appellant sought to
be denied added in their registration for availing exemption under

Notification No. 49-50/2003.

3. The said application has been rejected without hearing the

appellant, therefore, we hold that it is a violation of principle of
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natural justice, in that circumstances, we set aside the impugned
order and remanded the matter back to the Commissioner who has
rejected their application for addition of product and to decide the
issue after hearing the appellant by affording reasonable
opportunities and thereafter, the Ld. Commissioner is directed to pass
an appropriate speaking order in accordance with law. The appeal is

disposed off by way of remand.

(Order dictated and pronounced in the open court)

Devender Singh Ashok Jindal
Member (Technical) Member (Judicial)

Kailash



